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UPON hearing the counsel the Court made the following
ORDER

The argument of the petitioners is that they are bona fide
purchasers from the owners for value and consideration, though the
owner had entered into another agreement with the informant. Thus,
the dispute raised is purely civil.

The learned counsel for the respondent states that the
petitioners are members of the family of the vendor and therefore,
they hatched a conspiracy to deprive the informant of the property.

Prima facie we find that the complaint shows only civil
dispute.

Leave granted.

In the meantime, no coercive action will be taken against the

petitioners.
(HARSHITA UPPAL) (RENU BALA GAMBHIR)
SENIOR PERSONAL ASSISTANT COURT MASTER (NSH)
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